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Judgement

Jayanta Kumar Biswas, J.—The petitioner in this WP under art. 226 of the
Constitution of India dated October 20, 2012 is questioning a notice dated
September 7, 2012 (WP p.34) issued by the Chairman of the Shantipur
Municipality. The Board of Councillors passed an order directing the petitioner to
demolish the unauthorized construction specified in the order. The order was
passed on November 25, 2006. By the impugned notice the Chairman of the
Municipality has informed the petitioner that since the petitioner did not demolish
the unauthorized construction, the Municipality has made arrangement for its
demolition in execution of the order of the Board of Councillors.

2. Advocate for the petitioner submits as follows. The petitioner did not erect any
unauthorized construction at the premises in question. Hence question of
demolition of any unauthorised construction cannot and does not arise.

3. The admitted position is that the petitioner had a statutory remedy of appeal
against the order of the Board of Councillors of the Municipality dated November
25, 2006. He did not file any appeal. The order of the Board of Councillors
attained finality long ago. Since he did not demolish the construction in question,
the Chairman, in my opinion, was justified in issuing the impugned notice. For
these reasons, I dismiss the W.P. No. costs. Certified xerox.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/narayan-debnath-harinarayan-... Page 1 of 1



